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IN THE CENT#AL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

( AT HYDERABAD

| el |
056 R.No, 3047/97) =4 [526]&/97— Date of Order: 24,9,97
BETHEEN : - :

1. G.SrinivLs
2. Shyam Prasad .

3, G.Shekar! Reddy .. Applicant,

-

AL

1. Nuclear 'I'uel Complex,
Dept, off Atomic Energy,
ECIL Post,Fep, by its
Assistent Persomnel Cfficer,
riyderabgd, Rangareddy Dist,

2. The Disyrict Bmployment Officer,
Rangareddy Dist Employment Exchange,
erinagary Colony, Panjegutta,

Hyderabad, .. ReSpondents,
Counse. fok the Asplicants oo Mr,K.Negeswaras Reddy
Counsel for the Respondents «s Mr,%,Satysnarayana for

~

Mr,W.hDevraj for R-1

.o Mr.Phani Raj for
Mr, P,Naveen Rao for R~

HO: '8 I I JRANGARAJAN : MEMBER (ADMY,)

| ‘
HON'BLE STI B,5. JAT PARAMESHWAR : MEMBEL (JUDL,)

e R D ER
)\ Oral oxder as per Hon'ble Shri R.Rangaralan, Member (Admn,) X

Mr Nageswara Reddy, learned counSel for the aopllcmi,
Mr,W,Satyanareyana for Mr,N.R.Devraj, leamed counsel-for R-1

and Mr,Phani Raj for Mr,P.Naveen Rso, learned counsSel for R-2,
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2. Amit, There are three applicants in this OA, They

submit that they have fﬁlly gualified for consiceration for the

post of Junior Operator Trainee (Electrical Trade), Their names’
are not sponsored by the:Employment Exchange, 'Hence their cases
will not be considered by Reéspondent No,l1 for that éost. The
applicant, relying on the;Suprene Court judgement remorted in

1996 (6) Scale 676 (Excise Superintendent, Malkapatnam, Krishna Disd

even though their names are not sponsored by the Employment Lxchang
I
3. we have disposed éf similar cases, Hence the following

- . . L
interim Cirecction is given:-

if the applicany submitg their applicction at least one
i -
week in acdvence of the selection either written, viva-voce or both

then the cases of the appiicants should also be considered along
with the EZmployment Exchaﬁge sponsored carcidates even thoujgh their

Mame
ngéé are not sponsored by the Employment Exchange, If they digd

not quélify in the selection the same should be informed to this
Tribunel Ehrcugh the respondcnts counsel for conf{irning the
cdismissel of this OA, 1In case if they are found fit ané come

|
within the number to be appointed then the results should not
1

be published until further orders in this Oa.
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